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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 211/2021 

O R D E R 

 

17-07-2021 

Seen petition No. 731/2021 filed by Smti Mun Mun Borah seeking bail 

for accused Debajit Bhuyan @ Sanu in connection with Tezpur PS Case No. 

1042/2021 u/s 302/325/34 IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the case diary. 

Learned counsel appearing for the State strongly contended that an 

accident led to the death of biker at the hands of the local persons gathered 

on the spot and accusing finger is against the present accused who allegedly 

assaulted the victim for causing the accident. It is a case of pre-plan and 

murder, instead of accidental death. 

On the other hand, learned counsel appearing for the accused 

vociferously contended that the death of deceased Sagar Das was caused 

because of accident as the offending bike hit on a roadside tree after causing 

the accident. As a result of the accident, Sagar Das the son of informant 

died. 

It is further contended that there was a huge gathering on the spot 

after the accident and there is no direct eye witness account as to who, in 

fact, assaulted Sagar Das causing him death. Moreover, it is contended that 

by this time accused already spend more than 50 days and there is no need 

to detain the accused person for the purpose of investigation. Apart from 

this, accused is the local person and there is no chance of absconding. 

Therefore, learned counsel insist for bail on this count. 

Having heard the learned lawyers appearing for both sides and on 

careful perusal of case diary, it transpires that prima facie it is not a case of 

accidental death of Sagar Das but it is a case of death of deceased as a 

result of physical assault by the accused persons after the motor accident. 

The accusing finger is against the present accused since a young boy died as 
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a result of assault perpetuated on him immediately after the accident and as 

it transpires in the case diary, the deceased was okay immediately after the 

accident but he has to sacrifice his life as a result of assault caused on him 

allegedly by present accused along with others. So, given the nature and 

gravity of the offence it cannot be taken in a lighter vain considering it as a 

usual offence. 

The accused person being the local resident is no ground to accord 

the benefit of bail to accused as contended by learned counsel. Killing of a 

person before deciding his guilt or wrong doing in the accident is a serious 

offence and it cannot be treated in a lighter vain as contended by the 

learned counsel for accused. Taking law into the hands before deciding the 

fault/guilt is a cause of concern. In the matter of consideration of bail court 

has always weight the nature and gravity of the offence and its impact on 

the society. 

Situated thus, this court is not inclined to grant bail to accused  

Debajit Bhuyan @ Sanu. In the result, bail petition stands rejected. 

Send back the case diary in seal cover. 

  Accordingly, Misc(Crl.) case stands disposed off. 

   

   Sessions Judge 
 Sonitpur, Tezpur 


